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IN THE central ADPIINISTRaTIVE TRIBUNAL
principal BECt.

NEUDELHI.

OA 2851/91 Qgtg dscisicn

Hon'fcie Smt.Eakshmi Suaminathan, amber ( J)

1. 3h. V.N. (*)i3hra,
s/o Sh. Bidhyachai Plishra
Casual 1 about
Union Public Scrvico Commission,
Dhoipur House, Shahjehan Ropd,
Noij OGlhi. 5

2* 3b ri Hari Out uhyani
0 sual L libourar
UPSC, Dholpur Hquso, Shabjshan Ror^d,
Reu Qslhi, '

3, Shri D vender Oingh
Casual Labourer
UBBC, Oholpur House, Shahjehan Road,
Nou; Oolhi.

4. Sbri Rajendsr Singh Bisht
Casual Ljbjorer

30-12-1996

dholpur Houso, Shahjehan Road,
rl3'J JOihi.

5. ShriRich Pal
Casual Labourer
uPbu, Ohoi-jur House, Shahjehan Road,
Nsg Delhi.

6. Sbri Hira Ballabh
Casual Labourer
UR:i C, Dholpur House,
Nou .velhi,

?. Sh rX Rav/ i eh Kum ar
Casu'al Lab our or
UPSC, Dholpur House, Shahjaban Road.
New Delhi. *

$ y -dvocato Sh. E.X Doseph, Laamsd sanior
Cuun^^el with S'n.cr. "Isdan )

Us.

1. of India through the Socy.to the
-uV.,0 ^India, !^inistry of Personnel,
public Grievances and Pensions,North Block
uantral Secretariat, Neu Uolhi-1

2. Ilie Union Pud lie Service Commission,
throu-gh its C,.airman, Dholpur Uq,j..
pbehjehan Road, New oulhi-ji

(iAlo ne for the r asponent a )

.. Applicants

(Hon'Dl

Respun p :nt ?

ORDER i'QRAL)

omt, Lakshmi Pjaminathan, !^omber (J)

This application has been by
»i—• pj ,X '



under Section 19 of the Administrative Tribunals Act,,198b

being aggrieved by the oral order conveyed by respondent 2

terminating their services uiB.f, 29,11,96. They have submitted

that no uritten order has been given to the applicants For

discontinuing their service. According to the applicants they

havi^be en working to the complete satisfaction and there is no
Complaint about their work and they have a fine record of

devoted disciplined uork. It is an admitted fact that they had

uorked as casual labourers for about 5 months, details of uhich

are given in para 3 of the reply filed by the respondents,,

2, Responddnts have in their reply submitted that in the

above facts the appl-lc ants have no legal right to ccntinue

in service as they are not covered under the Department of

Personnel 0,1*1, dated 10th Sept.,1989, However, they further

submit, that whenever service of casual labourers are needsd

they have no hesitation in considering their reengagema rit also

as per the;- seniority of daily wagers. They have further

submitted that since there is no uerk available li th them,

the question of re-engaging the applicants does not arise,

3, Having considered the facts and circumstai cas of the

case.ahd submissions made by the learned counsel for the #

applicants, it is clear that no right for reangagement accrues-^

to the applicar^ts under the relevant rules/instructiens,

particularly oq nsi during the fact that the respondants have

submitted that there is no work available uith tham at the

moment for casual labourers. However, the submissions mado by

the respondents referred to above are noted, and it is presumed
)

that the respondents uill abide by their submi ssions, namely,

to Consider the claim of the applicants for rceng.-;gem ent as

Casual labourers as and when need arises.

4, In this view of the matter, I find no merit in this

application, this application is dismissed subject to the above

obserrations. No order as to costs,

^ mt,Ljl< sh.mi jwamioathan)

Member (3)


